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Heard counsel for the parties,
This application is disposad of at the
admission stage itself, as per order

No order as to costs,
, .

Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL ::
GUWAHATI BENCH.

o.n./R%. wo. 287 . . . . . of 2001
DATE OF DECISION .22¢5¢2001----

_ APPLICANT(S)

_ _Shri Balvinder Singh, I.F.S.

Mr, 5o Re Son ADVOCATE IPOP THR APPLICANT(S)

- VER3US -~

RESPGIDENT(S)

. “?i;3??e8=§Pasqu&9qg.mcgp;s;;,,,gumpu:;wa “OR THT
Mrs.B.0utta, Govt.Adv.Meghalaya RESPONDENTS .

2 uon'BLE MR. JUSTICE Do No CHOWDHURY VICE=CHAIRMAN
£ KON'BL.: MR Ko Ko SHARMA, ADMINISTRATIVE MEMBER

Whether Reporters of local papers may oe allowed to see
the judgnent ?

ro pe referred t~ the Reoporter or nct ?

wnether their Lordships wish to see the falr Ccopy of the
Judgaent 2

ihether the judgment is to be circulated to the other
Benches 7?

Judgment delivered by Hon'ble Vice=Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No. 187 of 2001

Date of Order 3§ This is the 22nd Bay of May, 2001

The Hon'ble Mr, Justice D.N.Choudhu ry, Vice=Chairman.

The Hon'ble Mr. K;K;Sharma, Administrative Member,

Shri Balvinder Singh, I.F.S.
Principal Chief Conservater
of Forests, Meghalaya,
Sylvan House,

Lower Lachumiere, Shilloeng ...' Applicant,

By Advocate Mr, 5. R. Sen
- va -

1. UYnion of India,
represanted through ,
the Ministry of Environment
and.Forests, Paryavaran Bhawan,
CeG.0s Complex, Lodi Road,
Neuw Belhi = 110 003,

2, The Secretary ,
to the Governmsnt of India,
Ministry of Environment and
Forests, Paryavaran Bhawan,
Co5+0. Complex, Lodi Road,
New Delhi « 110 003.

3, State of Meghalaya,
Represented through
ths Secrstary, Government of
Meghalaya, Forests and Environment

Department,
Shillong = 793 001, ees Respondents,

By Mr.B.CoPathak, Addl.CeB.SeCe,
Mrs., B.Outta, Govt. Advocate, Meghalaya.

o9RBER

CHOWDHURY Je{(V.C.)

This application is umder Section 19 of the
Administrative Tribunals, 1985 asking for a direction to
consider the case of the applicant for the promotion to
the pest of Inspector General of Forests and Special

Secretary (presently redesignated as Director General gof

Contdee 2
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Forests and Special Secretary), In this application,

the applicant submitted that he is the seniormost Indian
Forest Service Officer serving in the country (alloted

to the year 1964), He is presently serving as Principal
thaf Conservator of Forests, Meghalaya, When the post

of Inspector Genaral of Forests and Special Secretargy

to the Government of India, Ministry of Environment and
Forests, fall vacant on 30-11«96 a BPC was held and s
panel of three suitable Indian Forest Service Dfficers
were made, The concerned authority recommended the names
of the applicant to the appointment Committee for appoint-
ment es Inspsctor General of Forests and Special Secre=
tary to the Government of India, Ministry of Enviromment
and Forests, Conssquent to the rscommendation ths cone
cerned authority sought for the Vigilance Clearanca
Certificate from the Forest Secratary to the Governmant
of Meghalaya, The Government of Meghalaya expressed its
inability to grant vigilance clearance on ths g rounds
that a Commission of Inquiry was in progress pertaining
to the investigation of the allegations of large scale
illicit felling of trees and theft of timber thareéf
andhancroachment of Govt, land in the Reserved Forests
under Bainadubi Range of Garo Hille Forests Division,
Tura.

2, . The Government of Meghalaya, as a matter of

fatt ordered an Inquiry againast the applicant under

Rule 8 of the All India Services (Discipline and Appeal),
Because of the non-submission of the Vigilance Qiearance
Certificate, the applicant was passed gver and next

officer in the pansl Shri C.P,Obaroi, I.F.5. an OfFiger

Contd, <3
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junior to him Qas preferred, It has now been stated that
the disciplinary proceeding was conducted, the applicant
was exonerated and vide order dated 8-5-2001, Forest and
Environment Deptt., Govt. of Meghalaya cleared the name
of the applicant, The present incumbent {Inspesctor Gene=
ial of Forests and Special Secratary) is also to supera-
nnuate on 31=5-2001. By communication dated 1-3-2001,
Ministry of Environment and Forests, Govermment of India
informad the Chief Secretary to the Gavt. of Meghalayas
that the Ministry of Environment and Forests had decided
to undertake the exercise of sslection éf an 0fficer for
the post of Birector General of Forssts apd Special Secre-
tary and amongst the candidates thes appliéant's name was
also under consideration, The Government of India accore
dingly, asked for the following information 2«

i) Willinghass of the officer to serve on
central deputation as Director Gensral
of Forests and Special Secretary and
also the willingness of the State Goe
vernm=nt to spare the services of thes
officer(s) in tha event of his selection ;

iii) vigilance Clearance ;
iii) Integrity Certificate,

The Government of Meghalaya, in turn, informed the
Government of India vide letter dated 15-3-2001 about

the consent and uillingnoaa of the officer to serve on
Central deputation, By the said letter the Govt, of Megha=
laya also informed that it would release the officer, if
selected for the appointment, By the said comminication,

ths Govt, of Meghalaya, said that vigilance clearance uas
being submitted shortly. The disciplinary proceeding again-
st the applicant dropped on 8«3-2001 and Govt, of Meghalaya,

Contd,, 4
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by its communication dated B8«5-2001 sent back tha Vigi-

lance Clesarance Certificate to the respondents,

3. | By this application the applicant now sought

for évdiractian,on the respondents to consider his case
for the post since as on 8=5-2001 he uas eligible to

be considered, Mr. S.R;San, learned Senior counsel appesr-
ing for the applicant submitted that ths applicant had
already submitted a repressntation before the authority
narrating all his drievences, Since he had made a re-
presentation, we are of the opinion that his representa=

tion is atleast requirsd to be considered,

4, We have_heard‘ﬂr.'a; Co Pathak, learnsd Addl.
C;G;S:C; appsaring for the respondents No.! & 2 and
Mrs, 8. Dutta, learned Govt, Advocate appearihg for the
State of Meghalaya, Considering all the aspects of the
matter, ue are of the opinion that ends of justice
wowld be met if, we diresct the authorities to consider
the case of the applicant as pei his repressntation
filed on 9-5«2001, Accordingly, we direct the respon-
dents to consider the representation of ths applicant,
submitted on 9-5=-2001 and pass necessary order thereon,
The applicant may also submit a fresh representation
narrating all his griev@aeﬁs, preferably, within tén
days from today. Ths applicant is directed to submit

a copy of the representation dated 9-5-2001 alonguith
this order of this Tribunal to enable the.rsspondonts
to consider his case as per law within ten: days. The
respondents are also directed to consider and dispose

the said representation preferably within two months

Contde«5
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fram the receipt of the order as per law, Till comple-
tion of the aforssaid exercise, we order upon the
respondents not to mekas the regular appointment in the
post of Birector General of Forests and Special Secrs-
tary to the va@:nmant of India when the said bost falls
vacant on 31@5;2091 on the supperanmuation of Shri C,

P. Oberoi, Director Gensral of Forests and Special

Secretary to the Govt. of India,

With this, the application accordingly stands

disposed of, Noc order as to costs,

o lllgg, L—

(K. K. SHARMA) (D« N. CHOWDHU RY)

 ADMINISTRATIVE MEMBER VICE=~CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWEHATI BENCH

O. A. NO, OF 2001

shri Balvinder Singh, I.F.S. -
e . At

= VERSUS =

Union of India and o%e.
e e T’?_o_gpo-*nalawis v

Details of the application

Particulars of theApplicant

(i) Name of the applicant Shri Balvinder Singh, I.F.S.

e

(ii) Father's Name

(Late) Shri Jagdip Singh

(iii) Age of the applicant 58 years

[ 3

(iv) Designation and Office

in which employed Principal Chief Conservator

(1)

of Forest, Meghalaya

Principal Chief Conservator

a8

(v) Office Address
of Forest, Meghalaya,
Sylvan House,

Lower Lachumiere, Shillong.

..Q' 21.
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(vi) Address of service of s Ag above.

all Notices

Resvondents with Address

"1, Union of India,

represented through
- - the Ministry of Environ-

ment And Forests,
Paryavaran Bhawan,
C.G.0. Complex,
L.odhi Road,
New Delhi - 110 003,

2. The Secretary
" to the Government of India,
Ministry of Environment
and Forests, Paryavaran
Bhawan, C.G.0. Complex,
. Lodhi Road,
‘Wew Delhi - 110 003,

coe Respondent
3. State of Meghalaya,

Represented through

the Seéretary, Governmenf
of Meghalaya, Forests and
Envircnment Department,
Shillcng - 793 001

eeos Profcrma ReSpondenﬁ

1. Particulars of the Order
against which the application
is made. ‘

The application is made

against the holding of - . The Committee of

: el Promotion Committee . )
Departmental Pro n i Secretaries met

on 30.4.2001 at
New Delhie.

on 30.4.2001 for selection of
Candidate for appointment for
the post of Director General

of Porests and Special Secretary

to the Government of India.
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4.2
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Jurisdiction of the Tribunal

The applicant declares that the subject matter
took place at Shillong and ‘as such, it is within

the jurisdiction of this Hon'ble Tribunal.

Limitation 3

The application is filed within the period oz

Limitation,

Facts of the case 3

That the applicant is the seniormost Indian Forest
Service'officer serving in the country, allotted to
the year 1964 in.the.I.F.S. Cadre and at preseﬁt

serving as Principal Chief Gonservator of Forests,

Meghalaya. His date of super~annuation is 31-12-2002,

The Petitioner earlier served on deputation to
Government of India, Ministry of Bnvironment and
Forests, New Delhi, from 1984 to 1990, as Co-Ordinator,
Forest SAail cum Vegetatioh Survey and as Director
Forest Education at Forest Researcﬁ Institute and
Colleges, Dehradun. During his deputation period he
was awarded the Brandis Prize for his outstanding .
Forest Research work in Forest S@il and Vegatation

Co~-relationship.

That the Petitioner has worked with utmost sincerity
and dedication with full responsibility in the post

held by him and has a good service record to his credit.

o e o 4.
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That hefexz the post of Inspector General of
Forests and Special Secretary to the Government
of Ihdia; Ministry of Environment and Forest,
the highest post in the Forest Service involving

lot of responsibilities was held by one Shri

Mohammed Faizuddin Ahmed, I.F.S. who proceeded on

superannuation on 30.11.96,

That before the super-annuation of Mohammed
Faizuddin Ahmed on 30,11.96, Ministry of Environment
and Forests, Government of India on the basis of
recommendation of the Departmental Promotion
Committee of Secretaries to Govt. of India, which -
met on 18.11,96, made a panel of three suitable
Indian Forest Service Officers and recommended the,
name of your Petitioner to the appointment Committee 
for appointment as Inspector General of Forests and
Special Secretéry to the Govt.-af India, Ministry

of Environment and Forests.

That conseguent to the';ecommendation, Ministry of
Environment and Forests, Govt., of iadia vide theif
letter Express Telegram F. No.12034/3/96-1FS-I,
dated 10.1.199% asked for submission of State
Vigilance Clearance, willingness of the Officer with
uptodate Bio~-Data from the Forest Secretary to the

Government of Meghalaya. Since the Candidature of

~your Petitioner was being considered for appointment

at the level of Secretary or equivalent;pésts under

Central Government. _
L 3N BN 2 5'
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A copy of the telegram dated 10.1.97 is annexed

herewith as Annexure I. "

4.6 That since a copy of the télegram dated 10.1.97

was also endorsed to your Petitioner, therefore,
.your Petitioner sﬁbmitted his willingness for
appointment at the level of Secretary or eguivalent
posts under Central Government and requested the
Principal Secretary to the Government bf_Meghalaya,
Forest aﬁd,Environment Department for submissién
of State Vigilance Clearance, on top most priority,

- vide his letter No. MPG.24,3ated 27.1.97.

A copy of the letter No. MPG 24, dated 27.1 .97

is annexed herewith as Annexure II.

4f7 That the Government of Meghalaya expreésed its
inability to grant vigilancé clearance onthe grounds
that a Commission of Inquiry was in progress to'
investigate inté the allegations of large scale
illicit felling of trees and theft of timber thereof
and encroachment of-Govt. land in ghe Regerved Fdrests‘

under Dainadubi Range of Garo Hills Forest Division,Tura.

- A copy of Govt. Notification No.POL 156/96/1,

dated 10.9.96 is annexed herewith as Annexure III.

That thereafter, Govt. of Meghalaya, Forest and
Environment Department vide their Notification No.

FOR-58/97/6 dated 16-6-97 ordered an enquiry against

LN N 6@
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4.10
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(o)

"
I

against the Petitioner under Rule 8 of the
All India Services (Discipline and Appeal) Rules,
1969 read with Article 311 of the Constitution

of India.

 Copy of the Notification dated 16.6.97 is

annexed herewith as Annexure IV.

That though the pPetitioner was considered for
appointment at the level of Secretary or equivalent
posts under Central Government but due to Non-
submission of Vigilance Clearance Certificate by the
Government of Meghalaya he was deprived of his
appoiﬁtment to the said post and the next Officer

in thefpanel Shri C.P.Cberoi, I.F.S. who is junior
to the Petlitioner was given appointment to the post
of Inspector General of ?orests and Special Secretary
to the Government of India, Ministry of Environment

and Forests.

That Shri C.P.Oberoi, IFS, is to superannuate on
31.5.2001 as such,Govt. of India, Ministry of
Environment and Forests vide their letter No.A.
12026/3/2000-IFS~T dated 1-3-2001, informed the
Chief Secretary to the Gavt. of leghalaya that the
name of your Petitioner, Shri Balvinder'Singh,IFS,
serving in the State of Meghalaya is amcng the
Candidates under consideration for the post of
Director General of Forests and Special Secretary,
Ministry of Environment and Forests, Govt. of India

and asked for submission of the following informatiop/_

.

documents to the Ministry at the earliest by 15.3.2001

.... 7‘



(i) Willingness of the Officer to serve on
Central Deputation as Director General of
Forests and Special Secretary and also
willingness of the State Govt. to spare the .
services of the Officer(s) in the event of

his selection.
(ii) WVigilance Clearance.
(iii) Integrity Certificate.

A copy of the letter No.A.12026/3/2000-~IFS-I

dated 1-3-2001 is annexed herewith as Annexure V.

4.11 That Government 6f Meghalaya vide their letter No.
RCC 13/93/269 dated 15.3.2001 informed Government
of India, Mindstry of BEnvironment and Forest that
Shri Balvinder Singh, IFS (AM'64) has given in
writing his consent and willingness to serve
§n Central Deputation as Director General of Forests
and Special Secretary. The State Government
will release the Officer, if selected for appointment,
It was furthef informed -that a separate report on
vigilance Clearance and Integrity of the Officer is

being submitted shortly.

A copy of the letter dated 15.3.2001

is apnexed herewith as Annexure VI,

4,12 That it may be submitted here that the enguiry
initiated against the Petitioner vide Govt.Notifica-
tion No.FOR-58/97/6 dated 16.06.97,after com?letion»
Order was passed vide Notification No.FOR;58/97/466

dated 8.5.2001 whereby the Order was passed as follows -

L N 8.



4.13

4,14

" on careful consideration of the matter and having
regard to the_explanation of the Officer, the ev%éence
on record, the circumstance of rhe case and the
Enquiry Report, the Governor of Meghalaya,:is pleased
to drop all the charges framed against Shri Balvinder

Singh, IFS, Principal Chief Conservator of Forest,

‘vide Memo No. FOR-58/97/6 dated 16.6.97. ,

The Officer is accordingly exonerated ".

A copy of the Notification MNo.FOR-58/97/446

dated 8.5.2001 is annexed herewith as Annexure VII.

That it is submitted that as the'charges against the
Petitioﬁer weré not proved and the Petitioner was
exonerated of all the charges levelled againét him,
under the law, the Petitioner % is entitled to all

the benefits with regard to promotion etc. in his

L

~service career with effect from the date his junior

were given promotion with all other benefits.

That a State delegation, lead by the Hon;ble Finance
Minister,Meghalaya,visited China to study the latest
developments in the éultivation and industrial use of
bamboo, w.e.fr. 16th April,2001. The follcwing Officers
were also members included in the above said delegation.

and were outside the country on official tour to China

‘w.e. fr. 16th April to 29th April,2001.

(i) Chief Secretary to the Govermment of Meghalaya
(ii) Principal Secrétary to the Government of Meghalava,

Forests and Environment Department,

(1ii) principal Chief Conservator of Forests,Meghalaya

{Balvinder Singh)
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That after return from China, Principal Secretary to
the Government of Meghalaya, Forests & Environment
Department processed all the papers desired By the
Government of India, vide their letter ¥o0.A.12026/3/
2000~-IFS-I, dated lst March,2001 and consequently i

the Chief Secretary to the Government of Meghalaya,vide
his D:O.NO.CS/FOR/ZOOI, dated_08e05~2001 submitted
Vigilance Clearance and Integrity Certificate to the
Government of Indié on 08~05-2001 ‘through fax and
through a special messenger rushed the papers to_

New Delhi for delivery of post copy on 09.05.2001.

. A copy of this Certificate is enclosed as

Annexure VIITe

That it is learnt that DepartmentalPromotion Committee
of Secretaries in the Ministry of Environmenti&.Forests
met on,K 30th April, 2001 for recommending the names of
suitable IndianAForest‘Service Officers for appointment
to the post of Director General of‘Forests & Special
Secretary to the Government of India. In this process
the above said Committeé dropped/excluded the name of
Shri Balvinder Singh,IFé for want of non-submission
of Vigilance Clearance and Integrity Certificate by
the State Government and recommended the names of two
persons namely 3 _

Shri S.K.Pandey Shri S.K.Sharma
Additional Director

Principal,Chief Conserva- and

General of Forests

tor of Forests, Himachal ’
A Govt. of India

Pradesh.

and the matter is under process.

L N ) lo.
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That the Petitioner vide his letter No. MPG.24 dated

B 9th May, 2001 made a representation to the Secretary
to the Government of India, Ministry of Environment &
Forests, New Delhi that since the State Government is

pleased to issue Vigilance Clearance and Integrity

.Certificate after concluding the diseiplinafy proceedings

against him, therefore, since he was the only Officer
recommendad for appointment to the post of Inspectoi

General of Forests & Speciél Secretary tothe Government

of India (now re-designated as Director General of

Forests) on the basis of the reéqmméndation of the
Departmental Promotion Committee of Secretaries to the
Government of India, MOEF, which met on 18,11.,1996,
therefore, he must be given appointmznt to the post of Ins-
pector General of Forests, Government of India, w.e.f.

the date of appointment was made in favour cf his junior

in the panel i.e. Shri C.P.Oberoi,IFS at present Director

Ceneral of Forests & Special Secret&ry to the Government

of India.(Due to superannuate on 30.5.2001) .Further, the

Petitioner has fervently appealed to the ,Secretary to the

Government of India,MOEF to dispensé justice éo him in

the matter of giving consideration for selection to the

post of Director General of Forests as he has been

deprived of_his legitimate due at that pericd of time in

the year_19é6 after the superannuation of Mohammed Faizuddin
ahmed, Indian Forest Service on30.11,1996, due to reasons
not attribuﬁable to him., TheDisciplinary & Appeal Rules

and Guidelines are amply clear about the manner in which

relief is to be granted to an incumbent con honorable

conclusion of any Disciplinary Proceadings.({ In this context

.00 110
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( in this context reference may be made to Para~l1l
and Para 18 of General Guidelines for promotion etc.

And functioning of Screening Committee).

Copy of Representation dated 9.5.2001

and Guideline for promotion to various grades

- are annexed herewith as Annexures IX and X respectively.

Grounds for relief with legal provisions 3

It is submitted that the Petitioner being the only
person selected and considered for appointment to
the‘pqst of Inspectot @enerél of Forests and Speciél
Secretary to the Government of India on the basis

of the mecommendation of.the Departmental Promotion
Committee of Secretaries to the Government of India
which met on 18.11.96 but due to the non-clearance

of the Vigilance by the State Government due to the
pending enquiry, he was not promoted to the said post,
but after the conclusion of the said enguiry, whereby
the Petitioner has been honorably exbonerated of all
the charges, Under the provision, Rules of Centfal
Services, Seal Cover Procedure in respect of persons
under cloud) the Petitionef is entitled for promoticn
and his due date of promotion will be w.e.f. the

date his junior has been promoted for the poste.

That as the Petitioner was already selected, recommended

and considered for appointment in persuance to the

se 129
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recommendation of the Departmental Promotion
Committee which met in 1996, the hclding of the
second Depar¢mental Promotion Committee on

30.4.,2001 for selection and appointment to the

" post of Director General of Forests was not called

for and as per the provisions of law for cases

where sealed cover procedure is required to be adopted

for persons under cloud, under six monthly Review,

also the petitioner deserves to be promoted/appointed
to the post for which he was already selected.

Detalls of the Remedies exhaustede.

- The applicant filed a Representation dated 9.5.2001

£to the Secretary to the Government of India,
Ministry of Environment and Forests, New Delhi

which is still pending for consideration.

Matters filed in any other Court.

No application or Petition has been filed before

any other Courte.

Relief sought 2

It is-prayed_that further processing of papers
related to the appoin%ment of an Officei to the
post of Director General of Forests and Special
Secretary to the Government of India, in pﬁrsuanée
to the bepartmental Promotion Committeé, which met

on 30.4.2001 in New Delhi, be stayed and noc regular

appointment be made till disposal of th& Representation

submitted to the Secretary to the Government of India,

Ministry of Environment & Forests,New Delhi dated 9.5.2001
and disposal of this Petition.

eee 13



And the Petitionet be accorded promotion/
appéintment tb the post of the Inspector Géneral of
Forests (New Director General of Forests) as per
the provision of Rules énd Guidelines being followed .
by the Government of India w.e.f. 27.2.97 (aw) i.e.
the date on which 8hri C,P.Oberoi (Officer Junior to
the Petitioner) was given appointment to the higher post

of Inspector Gensral of Forests.

10. Interim Relief 3

Further procéeaing/brocessing of papers related to the
"appointment of an Officer to the post of Director General
of Forests in pursuance to the Departmental Promotion
Committee, which met on 30.4.2001 be stayed till disposal

of this pPetition.

11, Particulars of the postal QOrder.

DemAr) DRAFT _
(Postal Order)No. 06 R 954

Date. [6. &. R0c0] :

~ 3 "“
C-P;n\\na\,\ rSo\Ak,c-f 'I*VLAJM/ S \f‘ﬁ

Issued f£rome

- Payable at 3 quﬁoadmaﬁﬂ

12. List of enclosures :

1. Annexure I
2.cAnnexure II
3. Annexure TIII
4., Annexure IV
5. Annexure V

- 6. Annexure VI
7. Annexure VII

8. Annexure VIII

9, Annexure IX

. Annexure Xe.
10. A eeefa,



VERIFICATIOHN

I, Shri Balvinder Singh, I.F.S. Son of

(Late) Jagdip Singh,aged about 58 years, working as
Principal Chief Con$ervator &f Forests, HMeghalaya,
the Petitioner in this Petition, do hereby solemnly
verify that the statements made in Paras { to (]
of this Petition are true to the best of my knowledge
and belief, which are also matters of record and the
rest are my humble submission before the Court and I

4
sign this Verification this l‘T:____Dai,r of May,2001.

| YeN
’%gﬂc ).

DEPONENT
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STATE EXPRESS . 7 1% - TELEGRAM
A ' ’ :

POREST SECRETARY
GOVL. OF MEGHALAYA

\/ SHILLONG. )
.-/ R . - ) o
e REPEAT | | | . !

PRINCIPAL .CHIEF LONSL,RVH'IOR OF FORESTS
"GOVT. OF MEGHALAYA
SHILLONG .

F.NO.12034/3/96 - IFS I (.) FROM A 8 N MURTI. UNDER SECRETAR ‘.r.’ (. )
CANDIDA’IURL, OF FOLLOWING IFS OFFICER OF ‘:COUR STATE CADRE. BEING
CONS IDERED FOR APFOTITMENT AT THE LEVEL. OF SECRETARY OR EQUIVA- '
LENT FOSTS UUDED CENTRAL GOVT.  OF TNDIA (o ) HBII.:T'ZY URGENTLY
NEEDS. FOLLOVING uocum,m TN- RESPECT OF SHRI B!\LVI»TIDL.R SINGH
INDIAN FOREST FRVICE LA'l‘LST'BY 'IWLNTYI‘II‘T‘{ Ji\dU/\RY 1997 FPOSI~
PIVELY (AA) JJI\LL VIGILANCE CLEARAMCE (BD) mLme,m 55 OF 1ME
OFFLICER WL UPTO DATE BIODATA (.) MATITER MOS pc,m'r

PARYAVARAN

[ e B e A o B O . T R e B — =t eum  mee  map ey  ew e

N, T.T. Mo
No 1?034/3/06 ~IFS

(P,C NIGAT)

Mina.of anfcgﬁ R OFLIQQR

Paryavaran Bhavan, Lodi Road,
Mew Delhi, Dated 10Lh Jan 1997,

N
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Voo 4’?3&%3&—-;50:% I Lo

i;s
N , . GOVERNMENT 7™ MEGHALAYA 1;
. oprice or 'Lt PRINCIPAL CHLER COMSERVALOR OF FORESLS :C?HILLONG

MO AN L 24 > Datad Shillong, January 27, 1997

From 3 shrli Balvindesr Singh, I2S.,

Principal Chief Conservator
of Forests, Meghalaya, shillonge. .

To ) ‘ .
. The Principal®Secretary to the Govt. of Meghalaya,

rorest and Env. Depthe. ' R

Sub ¢ Appointmenh at the‘level of Secretary of Ec¢uivalent
Posts under Central Govt. of India.

" Ref : State LExpress Telegram‘No.F.No.12034/3/96 - from,
Shri P.C. Mamgain, Section Officer, Min, of Env.
& Forests, Paryavaran Bhavan, Lodil Road, New
Delhi, dated 10-~1~97.

S ir' ' . / . _'.‘
As desired by Shri A.S.M. Murtl, Under Secy., Govt., of

Tndia, Min. of Env. & Forests, Hew belhi, vide (BB) ., I hereby
‘that I am willing for considéfation for

K

categorically state%
appointment at the leve

Central Govt., of India. Iurthex,
Regarding (AA), State Vvigilance

1 of Secretary or Equivalent Posts under

I am enclosing,hérewith my

uptodate bio-data as derired.
sent from-your ende

Cleunance.may kindly be
“POPMOST PRIORITYY

The matter may be trested on

Yours faithfully,.
Enc:ag above , | , . sda/— ‘
pPrincipal Chief Congervator
of Forests, Meghalayp
shillongo
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Annexure-3

GOVERNMENT OF MEGHALAYA

POLITICAL DEPARTMENT
g*****

NOTIFICATION

ORDERS BY THE GOVERNCR "
NO.POL 156/96/1, Dated shillong, the 10th Sept.1996.

.Whereas reports have been received alleging‘that
large scale illicit felling of freeS‘and theft of timber
therefof and encroachment of Government land has been |
takine pPlace 15 the Reserved Forests under Dainaddbi range
0f Garo Hills Forest Diyision of the state.resulting in

huge losses to the State Exchequer.

| Thereas it is con51dered necessary to assess the
losses thus suffered and inguire into the factors that
led to such losses and to fix responsibility on the
functionaries respdnsible for protection of the Reserved
Forests. |

Now, therefore, the Governor of Meghalaya is

pleased to. constitute a one Mman Inquiry Commission to be
headed by shri Ranzan Dutta, I.A+S. Principal Secretatyo

Finance etc. with the following terms of reference =

1. Assess the total numbers of trees’felled, lan@‘
" encroached and the losses suffered by the

Government therefrom 3

| Inquire into and ascertain the facters that led
to the destruction and damage to Government

properties and loSSes.suffered therefrom.

contd.2



!
a3
A

iii)

iv)

- ) =

Fix responsibility for the lapses if any, of the

Govermment officials that resulted in the aforesaid
mentioned widespread losses 3 and ascertaining
involvement of persons other than Governﬁent

officials, if any, for such losses ; and

suggest remedial measures so that such cases

do not recur in future.

\

The Commission shall submit its report within

a period of 30 yuwgr days from the date Of issue of this

Notification .

Memo No. POL.156/96/1-(a) Dated shillong the 10th Sept, 1996.

Sd/"KoKo Sinha
Chief Secretary to the Govt. of

Mecﬁalaya.

copy forwarded to :-

1..

2.

3.

4.

The Private Secretary to Chief Minister for

favour of information of Chief Minister.

Private Secretary to Minister-in-Charge Forest for

favour of information of the Ministere.

Shri Ranjan butta. TeAeSe P;incipal Secretary,
Finance Department.For favour Of information

and necessary action.

Principal Secretary Forests and Environment Deptt.
Necessary instruction may kindly be issued for
providing all the necessary assistance in this matter

The expenditure involved in the working of the

contde 3

i



7e

Commissiongf shall be met from the Budget of the
Directorate of Forest and Environment Department.
The Secretariat and other asistance that may be

required by the Commisgioner shall be made available

by the PeC+CeF. Meghalaya.

The Private Secretary to Chief Secretary to Govt.

of Meghalaya,Shillong.

The Principal Chief Conservator of Forests,Meghalaya,

shillong for information and.necessary acticn.

Te Director ,Printing & Stationery Govt. Of
ﬁeghalayé for favour of publication in the next

issue of the Gazette.

By Orders of the Governor of Meghalaya,

sd/- Illegible,

Commissioner & Secy. to the Govt. of

Meghalaya, Political Deptte.

[ R 2 IR
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Hovmeocuns — 4

- X0~ =
GOVERNMENT QI MEGHALAYA
FOREST AND ENVIRONMENT DEPARTMIENT

ORDERS BY T GOVERNOR
MEMORANDUM !

Dated Shillong, the /6™ June, 1997

No. FOR, 58/97/& - The Governor ol Mcpghalaya proposes (o hold an
cnquiry against Shri 3. Singh, LIS, Principal Chicl Conservator ol [Forests,
Shillong, under Rule 8 of the All India Services (Discipline and Appeal)
Rules 1969 read with article 311 of (e Cons

titution of India, as (o why any
of the penaltics specilied in Rule ¢ of the

aloresaid Rules should not be

iposcd on hini on c]n'}rgcs ol misconduct. The substance of the mputations -

of misconduct in respect of which (he cnquiry is proposcd to be held is sel out

i the statenment ofatticles of charge enclosed at Annexure - LA statement of

Hpulations of misconduct in support of the
Annexure-11. A list-of documents by w

o be sustained is enclosed at Anexure =111
Lo

articles of charpe is enclosed at

2. Shei 3. Singl is hereby directed (o submil within ten days of (he
ol this memorandum, a sveitten statement of
towhether he desires (o be heaid in PCrson.,

ceeipl
Jis delence and also (o stale as
:

3. Sher B Singh s informed that an cnquiry will be hield  in respeet of
those aiticles of charge as are ol admitled by him. Tie should therelore
specilically admit or deny cach article ol charge.

4. Shei B. Sin
stalement ol delence within the stipul

ghois further informied that il he docs not submt the wwritten
ated period and does not want (o be
heard in person or otherwise fails or reluses (o comply with (he provisions of’
Rule 8 of the Al Indin Services (Discipline and Appeal) Rules, 1969 or the
ordersidirections issued in pursuance of the
him may be held ex-parte,

said Rules, the enquiry against

hich the articles of charge aie proposed

Lo PR

" e
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5. The receipt of the Memorandun

To,

i 1, Singh, LIS, " -

Principal Chicl Conservator of lForests,

Shillong, PIN 793001 .

Copy to:-

\‘l‘\
may be acknowledped. (;/ \..
!
\

By order and in the name of the

Governor,

(J.P. Singh Lo b ‘
Principal — Secretary 10 the
Government ol Meghalaya,
[Forest Department.

Mecghalaya,

Scerclary to.the Governiment of India, Ministry ol Environiment &
Forests, Paryavaran Bhawan, New Dellii for kind information.

!

Syt —

(1D sw/;,) [b 69>

Principal — Scerctary o the
Governmient ol Meghalaya,
[Forest Departiment. '

!
E e e ¢ B e——————t -t s— Ay



- deputation post of the Director General ol For

- // ovILEOz Il - 5 7 /

ATiinnllilQ
vy

No.A12026/3/2000-158-)
Government of India
Ministry of Envitonment & Forests

).
S;Mvrk/{//
i il

S
’ - \"_‘. I Wy l
G\ | g Ll

AT RIEE SE CrERR

N, e (),_\‘-;..' o

Paryavaran Bhawan, CGO Cariplex, |

LLodi Road, New Delhi - 110 003,

Dated the 1™ March, 2001

To. '
The Chicl' Seerctary,
Government ol Meghalaya, Shillong

Sub: - Sdection of an IS officer for appointment (o the post ol Dircctor Gengral
al Forests & Special Searctary, Molil - regarding,

Sir,

Fannoditected o say that 1he Ninistey of |

inviranment and Forests has
ecady vrdataken 1he exercise ol selection

of an 1ES oflicer Tor (he cential
ests & Special Seerctary in e ity
ol R8.20,000/- fixed. The [ollowing olica(s) of your state cadre are amaong the
citididites under consideration for fhe post-

Shei Babvinder Singh, 1S (AM:G1)

e Ioam aceordingly 1a request you  to Kindly  send  (he foHowing
By | ) ) b

o information/documents to the Ministry al your carlicsf by 15" of March, 2001 --

i) Willingness of the officer (o serve oncenteal deputation as Director
General ol Forests and Spectal Searctary and also the willingness of (he
State Govermment to spare the services al'the officer(s) in the event of his
selection:

i) Vigilande Cleanunge:

i) ntegrity Centificate,

Yours frithfully,

~

/;j;‘\

¢ Df.),-’:,’\/

(RS R

Director

i e s ————— ¢
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L S,

'(UV)RNHIHF OF MEGHUNLAYA ' 8%9
FORESYL & LENVIRONMENY DIPARHMINT SUILLONG i

.l;
. ' g ‘
NOLRCC.13/94/7209 Camp: New Delhi, the I5th Mo, 2001
i
ram AT P.J.Huxuluy, V
Praincipal Secretary to the Govt of Mcghalaya
Forest & Environment Dcpaeran Shillong,
ﬁ
: . h
Yo: shri R.B.S.Rawat IR
Virector, . ‘Ministry of an1ronmenL & lorest
Govli of India, New Delhi. ;
o . . : ;

sub Selection of IFs Otfice~ for app01anan,Lo the post
Direclor General of 1oncsLs & anmronman,& Special
scerctary, MoLF- -regarding.

.

Relk Your letter NO.N. L20206/3/2000-108~1 datLd:J 3.2001
i
‘ |
Sir, !

!

;
Jnoveterry ync; Lo your captlonacd commun Leal 5 on, I an

d1recLou to say that Shri Balvinder SlngQIFS(AM— b4)has given

i wrating, his ,concent and willingness (o serve on CenLrai de-~

_pultatltion as UJLCCLOI General of Forest & Special &ncTnLary The

State Government will release Lhe said Otllccr, 1L selected for
such appcintment. 7 copy of letter dated U.J,ZOU* récelved Lrom

shri Balvinder:Singh in this regard is enclosed. \

i
A ocparate reportion vigilance Clecarance 1 nd 1nLegr1Ly

oL Lhc UJchcr 18 beanyg submitted shortly. ”
i
I

Yours iaxthiuJJy
: — |
__/’6 //\JZ_I/

(P.J.Bazeley) .w

|
Principal Secretary to the Govli of Meghalay
Forest & Environment thaeran bhlllonc*

I
e il
|
i

/—iz nm.)z('///z/ éé;zc (L//)z,( ) ("K
- - ) g > ’ e -
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GOVERNMENT OF MEGHALAY A | |
v FORLST & ENVIRONMENT DEPARTMENT

NOTIFICATION

No. FOR.58/97/466 Dated Shillong, the 8" May, 2001,

Read (1) Memorandum under Rule 8 of the AIS (Discipline & f
Appeal) Rules, 1969 (as adopted by Governiient of
Meghalaya) under Article 311 of the Constitution of
India served on Shri B. Singh, IFS vide Government
letter No. FOR. 58/97/6 dated 16.06.97.

(2)  The Wrilten Explanalion dated 25.06.97 submitted by !
Shri B. Singh, IFS. | ~ o

(3) The Iicpoﬂ of the Forest Inquiry Commission on the
charges against Shri B. Singh, IFS and findings thereon
as submitted by Justice T.C. Das (Retd).

Conclusion - The charges drawn up against the Officer have not been
g factually made out and substantiated beyond doubt.

ORDER

On . careful consideration’ of the matter and baving regard to .the
explanation of the OfTicer, the evidence on record, the circumstances of the
case and the Enquiry Report, the Governor of Meghalaya is pleased to drop
all .t charges framed against Shri B, Singh, IFS, Principal Chief

Conscrvator of Forest vide Mem\orandum No. FOR.58/97/6 dated 16.06.97.

¢

The Officer is accordin.gly exoncrated.

0 '

. ¢ /

N\,

: ['_ Singh] -

Chief Secretary to the Government of Meghalaya.
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e Memo No. FOR.58/97/466-A Dated, Shillong the 8™ May, 2001,
Copy forwarded to — ' - »j
I. Private Secretary to Chief Minister Meghalaya for information of the g
Chief Minister. :
" 2. Private Secretary to Minister forest & Enwronmcnt Meghalaya, |
Shillong.
3. Secretary to the Govemment of India, Ministry of Environment & 3
Forests, Paryavaran Bhavan, CGO Complex, New Delhi. i
4. Shri B. Singh, Principal Chief conservator of I'orcsls Meghalaya, "-
Shillong. .
5. Director of Printing & Stationery, Meghalaya for publlcatlon in
Mcghalaya Gazette.
6. Personnel & AR (A) Department for information.

|

' ' i

7. Political Department with reference to /D No. FOR 58/97 dated - ?
08 05.2001. . |

1

By order etc.,

. . i
!

3 ’ I}

|

Chief Secretary to the Go- nt of Meghalaya. !{
|
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Shrl J2P. Singh, 1As,
“UCHIEE SECREIARY
GOVERNMENT QF MEGHALAYA
SHILLONG-793001 . )
| 1.0 No. CSOR/0 )i

—
\
N -.\
{
b -
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A ‘ SR I"n / B \\ : o R - L
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GOVERNMENT OF MEGIALAYA //;“ oxte = .
OFFICE OF THIE PRI HUPAL CHIEF CONSER VATOR O 1+ IRESTT
- MEGUALAYA: SHILLONG

,®,
No. 100, \)J// _ ' Daled Shiltong, 09 May 01,

From, :
Balvinder Singh I F S,

Principal Chief Conservalor of Foresls,
Meghalaya, Shillong

The Secretary to the Government of India,
Minislry of Environment & FForests,
Paryavaran Bhawan, C.G.O, Complex,
LLodhi Road, New Delhi - 110 003.

(Through proper channel).

Sub SELECTION/APPOINTMENT TO TIHE POST OF DIRECTOR GENERAL OF
FORESTS & SPECIAL SECRETARY, M.O.E.F,

Sir,

Fam to request yuQ to Kindly recall that duting the year 1997, when the post of
Ispeclor General of Forests (now re-designated as Director General of Foiests) had fallen
vacant, mine was the sole name recommended by the Departmenlal Promotion Commitlee
(meeting held on 18-11-96) and forwarded to ihé Appointment Committee of Gabinet for
appointment as hspeclor General of Foresls, Government of India. However, to my utter
disadvantage, | could not be favoured wilh the appointment order to the said post. The reason
for this deprivation was altributec] to non issuance of Vigilance and Inlegrity Cerlificate by the
Slale Goven{wment for reasons nol known to me. Subsequently, Disciplinary Proceedings were
initialed against me and in the mean lime Shri C.P. Oberoi was given appointment la the post,
which | believe mus! have been done in total conformily lo the Slatulory Rules/procedure for

promolions.

-

Shii C.P. Oberoi is lo superannuale on 31-05-2001. The Government of India -

vide their lelter No. A1 2026/3/2000-IFS-I, daled 01-03-2001 had indicaled hat my candidature is
again under consideration and sought for my willingness, the State Government's willingness to
Spare iny seivices and also the Vigilance/Inlegrily Cerlificale.

The Stale Governmenl have been pleased lo conclude iy Disciplinary
Proceedings exonerating me fully of all the charges The Vigilance/Inteyrity Cerlilicale has also
been lurnished vide Chiel Secrelary's, Government of Meghalaya, D.O. r\lo..CS/FOR/?,OO‘I,

doted 08/05/2001. '

’7{93 %L A |
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. // } In this context, | fervently appeal to you o dispensgz wilh juslice lo me in the

b of givingg consideration for seloction tor the post of i

e . ~been deprived of my legilimale dues
M P 4

M Ry
e

, " i Disciplinéty & Appeal Rules

ector General of Foresls as | have

at that point of lime, due to reason not allributable to me, -

aie amply clear about ti)e manner.in which'relief Is lo be .

: ﬂ/ granted {o an hiacuml)unl. on honowrable conclusion of é\l‘»y,Disciinn;\ty Proceedings., |Hence |

presume Ishall get rightul considerdtion from you in the immir

1ent appointment process.
Anlicipaling your kind consideration,

'Yougs-/[-.\,illxh.llly;

A,
(BALVINDER SINGH)

Principal Chief Conservalor of Foresls
‘Meghalaya, Shillong.

o

4

e e i

Memo.No. /G- 24y — /7 Daled Stillong, 09 May 01
Copy to: 1 ' | | A

Ho:n"ble Shri T.R. Balu, Union Minister for Environment & Forésls, Govehwment of

india, Paryavara:{j Bhawan, C.G.0. Complex, Lodhi Road, New Delljj - 110 003 for his kind ]
allention and necessaiy aclion, I

; . - .

| - Principal Chief Conservalor of Forestg
, : Meyhalaya, Shillong.

f

~ R ) . L . :) ' -
o Memo No, - [/ () ﬁ?’%( -0 Dated Shillong 09 May 01.

Copy in tadvénce to the Secretary to lheGovemment of India, Ministiy of Environméht
& Forests, Pa'ya“‘/man Bhawan, C.G.O. Cornplex, Lodhi Road,, New D?jlfji 110 003.
‘ : o /

| Principal Chief Conservalor of Forests,
: Meghalaya, Shillong. -
|

‘ ! '
i .
Merno No, /\///Jféi;ZZ( - &
1

Dated Shillong 09 May 01,

Copyin ddvance 1o the Litector General of Foresls &
Government of lmfliu, Minisly of Envitonment & lFo
Complex, Lodhi R@ad, New Delhi - 110 003.

Special Secietiy o e
resls, RParyavaran D mw?tg, C.5.0.

Principal Chief C()l’lf-‘.()l\./:‘.jllf){' ol Foresls,
g ' Meghalaya, Shillong.
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. New Delli, daled the 22nd Deceinber, 2000,
To | : A
‘ The Chief Scerclaries of al] the .
. Stale Govormncﬁl_lts and Union Territories, R
B f “ ve o ! . . .

Subject ¢+ lodian  Jorest Scrvice

- Prowmwolion o various prades -
Guidelines regarding.

I .

d wetoa '

' " LA ‘ Co ‘| : . . -
‘e .

Sir,

I ame direcled o :say  that  the Central Government has  issucd
detailed guidelines for [unctioning of Departmental Promotion Commitices
(PPCs) aud for promotion of tembers of the Indian Forest Scrvice (o the
Scuior Scale  and Super lime Scale  from  time (o lime.  These
guidelines, inter alia, lay down conditions foy determining the cligible officers'
sutlability  for dillorent prades iu the Service, crucial dates of promotion in* "
these prades, composition and  working  of he DPCs, ‘procedures - to be
adopted in casey  of ollicers against whon disciplinary/court proceedings arc
pending orwhose conduct i under investigalion cte. o oo

lu view of (he multiplicity of thicse guidelines, it hds been decided o
consolidate the same at one place and also modify them to take care of the
changes  which have since taken place in  the structure of (he Scrvice,
Accordingly, the relevant guidelines for the Indian Fores! Service as contained in - 7
Annexures I and 11 are being issucd . ' '

- e e - -

It is requested that in the interest of uniforwity and  objectivity, these
puidclines may Le followed strictly, while grauting promolion to the members
of the Indian Forest Service in dilferent prades.  Members of the DPCs may -.
also be suitably Lricled on these guidelines al the Ume the eetings are held,
Prior approval of the Central Governnient must be oblained before ny deviation




2 . '1_—"\"“"*“~~.._ o ':‘ ‘I .
: . - A\

o , _ o ¥
front any  of these puidelines s coxucmplakcd/proposcd m - éxeepl
circutnslances., L ST o 0

il
Yours faithfully.y 1’
i Y
e o . (\M PATAYS
’ s "
(Mira Mebrishl
5 . 1 . 8 t, - !
Joint Sceretaty to the Coverment of Indic} j
L4 .. ' i ’ ’/ L
- ‘I/

. i
ension (Departinent of
FE

Copy Lo the Ivl‘in:lslr)/ of P‘crs’or)nél, Public Gricvances & P
licir cudorsement No. 20011/4/92-A1S 1), dated the
: e

Personnel & Traluing) w.r.t
o ol
28" Muareh, 2000, 3
|
e
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e j ANNEXURE -1 ey, o

-

S S

o ,1.1‘1__1,1__13_(_7_11’_L,_}j:_.i"v'xcxizcmm_; MG TROMOTION "OF MEMBERS ' OF 1) {
l,’;'{;LLEJ-‘Q_U\N' FOREST SERY AL XL AN COI\"H”OS'I'I’ION Qf l)EI’Al'{"vl.‘MENT;: ;
C R PKOMOTION COMMITIRES "o " f . RN TR A
' '/’-lliw,‘:m :""""- - . [ P e A,". o Y ' ! ) o !': ! ‘ b v
,}‘,/Ifl\' "'Y)'n’. ", L ; . , iI'l ) '.-l'"‘ i ! : . " T ’ : . v '," HA.:
lI : 1 _APPOINTMENT 1O SENIOR TIME SCALE ! .
RN e R T T
sl P T ol . ST K . . LT | s i
| ( il v An officers eligible for’appointment to the ‘Senior [ime Scale! .
5 ‘completion of 4 years:service, subject o the provisions of rule 614 fof the
[ (Reeruitiment) Rules,*1966. ¢ A * Committee consisting of the Principal C| «

li
. ,.':‘iv' - ‘ . v . . .
l,, + Conscrvator of Forests and two officers. of at least: Chicf Conservalor of For
" .
!

Jevel of the Stale Govcx'nmcnt‘conccrncd shall evaluate (he performance of
cligible  olficers * for deciding  their suilability for promotion to posts in ‘g

e senior Time Scale, Subject toavailability of posts, this scale can be allowed fi b
! or aller 1st January luring, the relevant ycar in which officers become eligi:: }
lor this scale. S ‘ o B -

Mo APPOINTNVUINT IO THE JUNIOR ADMINISTRATLYE GRADE | -

; 4 : l o

f

An olficer is eligible for appointment in the Junior Administia
Grade on compleling 9 years of service,  This grade is non-funclional and s ," ‘
e adinissible without any sereening, as amatler of course, Lo all the officer
the Senior Time Scale from  1st January of the relevant  year, exeeptin e o
where any disciplinary/criminal procecdings are pending apgainst the olficer. .,

: , | | . A

UL_APPOINTMENT TO THE SELECTION GRADE

. . | .

( A officer of te-Junior Adwinistrative Grade shall be cligible .
appointiment to the Scleclion Grade on complelion-of 13 years of service as

the proviso to rule 3(3) of the 178 (Pay) Rules, 1968, A Comumillee consi! ,',

ol the Chicf Sceretary, Principal Sceretary-in-charge of Forest, Principal C |

Conservalor of Forests of the Stale Government and Additional Principal €

'

Conservator of Forests wherever available, shall sereen tre cligible members o |
Scrvice fur promotion in this prade. This grade will be available from or afic 3
Junuacy.of the relevant year subject Lo availabilily of vacancics in this prade.
- : %
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1V, PROMOTION 1O THE POST OF CONSERVATOR OF LFORIES™

\
s

(AR ' ~ ™ ) ¢ ' ' 1 4 ' ‘.‘
Ihe members of the Service | who are working in the Selecliy

Grade and have completed Ld.years of service shall be cligible for appointmendy,
“to the post of Conservator of Forests in the scale ol Rs. 16400-150-20000 af qny N

time during the ycar of their cligibility, subjeet Lo availabilily of vacancics in \
this grade. The Screening Comimitlec 1o consider officers * for promotjon in this o
scale would consist of the Chief Scerelary , Prisicipal Sccrelary looking afler the -
work of.Forests and Principal Chief Conservator,of Forests. in Stale Government
and Addilional Principal Chiel, Conservalor of TForesls wherever. available  as-
members,  © TS SR B
V. PROMOTION ‘TO TUL POST OF CHILE _CONSERVATOR Ol FORESTS .
- ¢ o

“Lhe zone of consideration [i‘_)r promotion in this grade may consist
of the officers who have completed 18 years' service. Promotion of officers thus
cleared could be made at any time during the relevant year, provided vacancies in
this grade arc available. The Screening, Comillee  to consider, officers  for.

. promotion in this  scale will consist of Chiel Secrelary, Principal Scerclary

looking alter the worle of Forasts, Principal Chiel Conscrvator of Forests and one
officer in the prade of Additional Principal Chicf Conscrvator of Torcsts ar holding

higher post working in the Torest Department in Stale Govenument concerned, as
members, : CoL

I case no officer is available with requisite number of years of service, the
DIPC may make appropriate relaxation in this regard:after seeling approval of
Government of India. BETEI : , '

V1, PROMOTION 1O THE POST OF ADDITIONAL PRIMCIPAL

CHIELF CONSERVATOR OF FORESTS.

‘The zonc of consideration for promotion in this grade would consist of all
the members  of ‘the Service who - have: completed 25 ycars of service,
Appbintmcnt in {his grade would be made from amongst the officers thus clearcd,
at any time during - the relevant year and subject to the provisions of rule 9(7) ol

“he LIS, (Pay) Rules, 1968, © The Screening Commitice for this purpose shall

consist of the Chict Seerctary, Principal Scerctary looking aller the worlcol Tforests
and Principal Chief Conservator of oxests and one nou-L.I.S. Ollicer of the runk
of Chicl Scerclary serving in the Stale [ Adkditional Dircclor General of Torests,
Ministry of Environment & Foresls, Government of Judia when the former is not
available, o ‘

~
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B S ST T CANNEXURE 1L
. CENERAL, CUDELINES_ 10R 'M7 broporon Vo
ELJQLCLE@L‘U.MGJLFMMﬁLU_C..'CQM__wLLJ' LS T o
L. FUNCTIONS OI' SCREENING COMMITIEES -~ .-

It should pe cnsured while making promoliong that suilability of ;

candidales [op promotion js considered i an -+ objeclive and impar("ial manner,

o Tor ths purpose, Screening Commitlees (hereafler: referreq lo as COiiiiiiiitees) as

' “tmentigned i /\nncxurc:»-llsizouid bo “formed |

©ooccasion arjgseg for making promo’lions/COuHrmations cte. The Couunitlggsé 50

s Constituted gho adjudge the suitability of .t oflicers fof - SN

5 . v :i"_‘ “_ . @ . . ' .

(@) Promotiong i various gmdcs,,including ad-hoc promotions in cages
where disciplinary Proceedings/criming| prosecutions are prolonged;

. ]

(L) Conﬁrma(ion; and
- : Lo "':'.‘i';.' _ Do - :
o (€) Assessment of the work and conduct of probationers (o the purpose
of determining (e suitability for relention in service of their discharge
from service of cxlending thejr probatio, ' o l

[ R

1 .
’e .o .

The  Comumilteg shall also undertake the Quarterly Icview cases
. . . s - . . i
which have beep placed in the Sealeg Cover, as prescribed in para 19 supra,
.. 1 ‘ to '
. \

% FREQUENCY AT WIHICH COMMITTERS SHOULD MeeT ™,

: ' L c
Meclings  of. the Commillees should e convened 'at regulay
intervals (o dray panels {or filling up vacancies arising during (e course of 4
Year, TFor this purpose, it is cssential for the concerned State Government (o
‘Initiate aclion (o [l up the cXisling as  wel] 4s anticipated vacancics well in
»advance  of (fe CXpiry of (e previous pauei«by'{collccting relevant documents

like ACRs; inlegrity certificalcs, seniprity list™ cle. for placing before  (he.

Commillees, Meetings of the Commillces may. "be -convened cvery year on g
pre-determined (o .6 Ist ol May or June, . All lhe cadres should lay down

for, different pradeg whenever ay

& lime  schedule for holding tho Commiltee meelings and (he Seerelary-in- |

chivpe of the Personnel Department of (fye Stale Government aug Principal
Chicr Conservator of Forests shall ensure that they are held regularly,

Holding of these meelings should nol e delayed or posiponed an one o (e

other administrative ground ‘or on (he ground tat “the neeessary alterial .for -
pPlacement before the Commillees'is ‘not ready. The requirement of convening /...,

repular mecelings of (he Co,mmi(tccs can be dispensed witly only after a certificate

, o ]
X . b
.l ) T e R R e .
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] \‘
has  been jssued by the Sccretary-in-charge of the TPersonnel Dc')mlmcut ‘\ Y
Principal Chicl Conservator of Forests o the effect that there are no vacancics \\

hllul Ly prowotion or no ofﬁcuo we duc fOL pxomotlon/ conﬁmmhon dkhmp),
~(lu. year in qug\,uon o e . . S “

,1!

3 DETERMINATION OF VACANCIES :
It is essential that the number. of vacancies in respect of which a4 -
pancl is"to be prepared should  be eslimated as -accurately as ' possible, For
thiy l)UlpOo(, the vacancies "to be taken inlo account. should be the: clear- )
vacancies ncising ina grado  due o dealh,  retirement, resipnation, promotions .,*
and deputalion. As repards vacancies arising: due to  deputation, only those !
cases of deputation. fo; perivds exceeding one year should be taken inlo account, l
taking duc nole of the number-of depulationists likely to return to the cadrc,
Purely short texm vacancics arising as a ' result of the officers proceeding on l
lcave, training or on depulavion for a short-term period or as a resull of over- 4
utilisation of the sanctioned State Deputation Reserve not approved by the i
Central -~ Governrient, should not be taken into account for the purpose of
preparation of a panel. In cases where there has been  delay in- holding the
Commnillee mccUn[,o for a year or more, vacancics should Le indicated ycar-
wisc  separately, " by also “jucluding_the names of officers: in the zonc of
consideration who would have been cligible and available for consideralion had
the weeting(s) of the DPC taken place in time but have since retired or expired,

e ————— e T

| T
. PAPLERS TO J.;L PUT UL FOR CONSIDERATION BY COMMITTIZES

4.1 The proposals should be completed and submitled to the Commitice
well in time.  No proposal for holding a Committec mecling should be  sent
until .and unless at least 90% of . the up-lo-date and wmplc(c ACRs  arc
available.  Jivery  cffort should be made Lo keep the ACI dossicrs up-lo-date
lest this aspect is advanced as e reason for not holding the Committee meclings
in time.  The officer referred in parat-2  above ‘would be responsible  for
monitmiug and the completion of the ACR dossicrs as per the existing inslruclions

. this regard. In respect of cascs relating to confirmation and asscssment of the.
work aud conduct of plobahonus, they would ensure the timely submission of the,
Assessment Reports cle, '

4.2 llu folder of ACRs/Assessment Reports should be checked e
verily whether  the ACRs for 111d1v1dual }’Ldlo/lClCVﬂJll periods are available. I
the  ACR for a parlicular  year/paticular  period js not available and  fo
valid/justifiable reasons it cannot be made availuble, a certificate -should b
recorded to that effect and placed in the folder. ' -

Nt



_ Department and Lrought to the notice of the Commitlce, '
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L " The jntcgrityzccrliﬁcu[c on the 1ii;cs “indicated below  shotld be -
hed to the Commiltces.cons(iu}lcd 1o ;;consider, cases  for 1')1'0:110(1{01?’0{'._.
Smation - T S R

o ;’.‘.., . ' I --':' : :;[:
' "Ihe vecords of servide of the following ‘olficers: St
who.are (o be consjdered for promotion/confirmatio Yo b :

in the grade  have been carcfully “scrulinised :and jt R o

is certilicd that (here is no doubt about thejy in(cgrilyi" R .

. S B L A

. I]f there arc names of persons in the list of eligible"candidatcs;" whose
- dnlegutyr is suspecled or hag been held in doubt at one stage or - the other, tho

fact should specilically be, recorded oy the Ofllicertin-charge of the Personncl

. The integrity certificate
would be willield only in 'cascs‘.wh'crq: one or tlie olher contingencies as indjcated
i para’ll.1 supra has arisen.. It ‘should be cusured  (hat the - information’ (hus
furnished s {actually correct and complele in all respects. Cases where incorrect
information has been furnished should be investigated and  suituble action laken
against the person responsible forit, S ‘ o
Yo : . .
o :
5. CONSIDERATION OF OFFICERS ON DEPUTATION ETC. 3

The names of officers who arc o deputation for a period cxceeding one

year shall also Le included in the gt submilled (o the Commilice for.
- consideration for promotion/confirmation in  case . they fullil the preseribed

cligibility conditions, In-cascs where a - corlain number of years ofservice jn

[ . . e : ) ,

the Tower grade is prescribed as a condition "for becoming cligible for
. » ! ~ + : ) . . (] "
consideration  for promotion  to (he higher grade and/or {or confirmation, the

period of scrvice rendered by an officer on deputation should be trealed as
comparable  service in his cadre for the purposes of promotion as well as
coulirmation, This iy subject (o the “condition that (e deputation  is with the

approval of the compelent authorily and it is certificd that but [or deputation, the

officer would haye continued to be in (he relevant grade in his cadre, .The same
would apply "in cases of ollicers who are on leave/study " leave duly sanctioned

'D)L,_(ll_(f__(I_O_Jll,[)Q_Lgl_l_[__ﬂ_l_mg)_l'_il_‘\’ o training_under the vavious Uraining_sclicines which

are treated as duty for all purposes.
0 PROCLEDURE 1O BE OBSERVED 1Y COMMITELS |

LZach - Commiittee  should decide its. own method and procedure for
objeclive assessment of (he suilability of the candidates. While merit hag to be

oupnised  angd rewarded, advancement in an officer's carecr slloulcl"noy bc‘ .
reparded as a matter of course. U should be carned by dint of hard wérk, good
- . . N {f" . .

\»
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7 conduct - and result oriented ! peiformance. as-’:‘eﬂeéﬂcg]' in'. the annual ‘conly, Q
report and based on slrict and rigorous sclection 'process. The misconcd), M
about "Average"  performance also requircs to be cleared, While "Average" th
not be taken ‘as adverse remark in respect of an officer, it cannol alfo Uk
regarded as - complimentivy o the  officer.  Sucl, performance  should bd\

Corepinded  as routine and undistinguished, Mothing short of above-average . and
noteworthy performanoe should enlile an olficer Lo recognition and  suitable
rewards in lerms of carcer progression, R g S

7. CONFIDENTIAL REPORTS: . = i

; I~ .

7.1 The Annual Confidential Reports are the busic inpuls on* tlie basis
of which assessment is to be made Uy cach . Commitlee. The evalualion of ‘ACRs
“should be fair, just, and non-discriminatory. ~ The Committee should " consider -
ACRs for cqual number of years in respect of all officers falling within the "
zone of consideration  for assessing - thely suitabilily for promotion. Wherc one
ormore ACRs -have not been wrilten for,any rcason, the Conuniltee * ™" should|
s consider the “available ACRs. ™ 1 the Reviewing Authority or the Accepling.
Authorily as the case may” be, has over-ruled’ he Reporling: Officer or the
'Rcvicwing Aulhorily respectively, tie remarks of the Accepting_Aulority” should
be taken as the final remarks for the purposes of assessment, While making e
asscssment, the Conunillee should not be guided merely by the overall grading
that may be recorded in the ACRs but should make its own assessment on the
busis of the overull entrics made . in the ACRs. Lo A

(Y BN
.. I . .
I

72 In the casce of euch ollicer, an overall grading should  be given

. . . -y N . B .
which will be either "Fit" or "Unfit". There | will . be 1no benc/f/nar/c for
assessing suilability of officers for ;Yomotions, o "

. .

7.3 Belore making the overall grading, iic Conuuiltee should take
into account whether the officer has been awarded any major or ‘minor penalty
or whether any displeasure of any higher. aulhority has been conveyed to him,
Similarly, the Commiltee . would also lake nole of the commendations
received by the officer during his service, career,  “The Commillce would also
give due regard (o the remarks il]glicatcdfagqin;S't the columu of inlegrity. o

' )

The  list of caudidates considered by the Commitice  and (e overall
grading thus assigned to cach candidate . would  form  the basis for preparalior
ol the panel for promotion. -
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8. PREPARATION OF YEAR-WISEE PANELS WELERE - THE

>
‘0“
-
-

L7 COMMITTEL HAVE NOT MET FOR A'NUMBER OF YEARS ) " :
~ 8.1 Where for any reasous beyond control, the Comumillee has not met in a ,
year(s) even though vacaneics aroser-during that “‘ycar(s), the {irst Comumitlee

that meets therealier should follow the . - procedures indicated below, L

' ‘f
‘-

(1) Determing the, actual: number of vacancies (hat arose in cach’ off (he
previous year(s) immediately preceding and” the ;" actual number of  vacancies
proposed to be filled in the current year -separately. ‘ S

ln v . ‘ ' '
|

R C ' . . g , .
(1) Conuider in reapect of cacl of the-yeary only thogo officers including -

the  officers who have retived/dicd in the meanwile, who would be within the

zong- of consideration will reférence to the - " " rvacancics of cach year slarling

with the carlicst year onwards. .« _ ;
o ’ - i S T ' : N
- (¢) Prepare a pancl Ly placing We pancl of the earlict yeur above the one {or

thenext year and so on, o . - !
I ’ ' : , : : Le 1
8.2 Where o Conliiiltee hag alrcady et in a year and further  vacaiicics
avise during the same yeiir, the following procedure should be followed :-
L . . .

(@) Tor vacancics duc to  death, voluntary retivement, new creations clc, -
belonging Lo the category - which could 1ot be foreseen al the Lime of placing the -
facts and the matter before the Commillee, anollier meeting of the Comimillce
should be held for diawing up a pancl for the vacancies thus arising. If) for any

reason, (he Commitlee cannot mect for- the second time, the procediure of

drawing up of year-wisc panel, as indicated above, - may be followed . when

“ibincels next for preparing  pancls in respect of vacancics that arise in (e
subsequent year, ' :

(b)  In cases of non-reporting of vacancies due 1o crror or omission,
whereby such an crror artificially restricted the zone of consideration, a Review
DPC should be held taking into consideration the total vacancics in the year,

e

(c) Tor the purpose of evaluating' the merit of the officers.. while

preparing year-wise pancls, ho scrutiny of he record “of the service of  the

ollicer should be limited (o the records (hat - ~ would have been available had
the Conumitlee. met at the appropriate time. " Ilowever, if on the date of such
meeling, departmental proceedings against an officer arc in - progress and  the
sealed  cover procedure is o be followed, such procedure should be obscerved

cven il departmental proceedings were not in cxislence in the year to which thc,:“

[

R
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' vacancy related, The' o[hccu 11dlllb should be kc,pt m thc s‘,al(-dw;f%\t
'

plocccdmgs arc finalized. 97 —

} (d) “While nomotxons W1ll bc mdde in lhc order of the 00113011(L\\ ;

“panel, such promotions wxlllmvc only prospective effect ifitis in a funclionny i

prade, mvolvmp higher dutics  and responsibilitics, cven in cascs where o8

the vacancics relale Lo carlier ycars. ln cases of promotions in non- funclson.xl

“prades, not involving higher dutics  and 1csponsmxlmcs pxomotlons may be

allowed from the due datcs wllosl)ccuvely
-

9" CONVIRMATION

e

’

-

In the cases of conﬁ,;mahon whlch is ' now a one-lime a[fau dmmg
onc's eatire “service, the Commiittce ‘should - not dcteunme the rclative merit of
officers  but it should assess he officers s "Fit" or "Not. Yet Fil" for
confirmation in their turn on the basis of thcu pexfoxmancc, as" assessed wilh
relerence Lo their records” of  service,  In case the Comuutlcc finds a

" probalioner "Not Yet Til', it shall 1c<,01d reasons for the same.

10. PROBATION

In the case of probalion, the Comumilice should not determine the
relative grading of ollicers but only decide ‘whether thcy shiould: be declared to
have compleled the probalion satisfaclorily within the meaning of the IFS’
(Probation) Rules, 1968." If dic’ performance .of ny . probationer is™ not
salisfaclory, the Committee may advise whether the period of probation should
be extended or whether he should be discharged from service, within*the
meaning of thesc Rules . : B

~11. PROCEDUIE TO BLE FOLLOWED IN RESPECT OF OFFICERS

"AGAINST WIOM DISCIPLINARY/COURT PROCEEDINGS ARL
- PENDING OR WllOSL CONDUCI IS UNDLR INVES llGAllON

, AN

1L At thc {ime of COlloldudllOll of the  cascs of ofﬁccrs , fqr,
promolion, details of such officers in the :zone ‘of consideration [alling under the
following catc,poric,“ should  be bpcuﬁmlly brought to the notice of the

concerned S uccnm[, Connmltucs -

(a) Officers under suspension,
(b) Officers inrespect of whom a chargesheet has been issued and”
discipling u) proceedings are pending; ,

el T

'

|

]

o
‘.

i
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#(¢) Ollicers in respect of whon pi‘uSt:cu(i_on for eriminal charge js

. i AR

pending, . - - ' .

. XN ERL ' v O . f B ]

B : P o e gl
W) The - Screening -Commitlee shall assess the suitability ' of the

olficers coming witiin the purview of the circumslances, mentioned | above,
alonpwith, other cligible ézllmcli(latcs, without taking . into consideration: the
disciplinary case/eriminal  prosecution which is pending. The assessment of the
Committee including "Unfit for Promotion" and the grading awarded by"'it'.will
be kept in a sealed | cover. The cover will be superscribed "FINDINGS
' REGARDING T SUITABILITY FOR PROMOTION TO THE SCALE OF ...... '
.......... LIN RESPECT Oor ‘SI--]RI.,......«.................NO'l’ TO BE OPENED TILL
THE TERMINATION OF THE DISCIPLINARY CASE/CRIMINAL ‘
PROSECUTION AGAINST SHRI........ e, RIS " The proceedings of the -
‘Commillee need only contdin the nolg "THE FINDINGS ARJZ CONTAINEDIN |
THE ATTACHED SEALED.,_COVJER." The same procedure will be adopled by
the subscquent Screening Contrbitlecs. Gl (o - disciplinary casc/criminal
prosceution against the officer concerned is concluded: ' -

/

12. ADVERSE REMARKS

12.1 Where ad\;cxgsc remarks in the Confidential Report of the officer
concerned Jiave notbccn»'66’mmunicutcd o _him, this fact should be taken note,
of by the Conuniltee while asscssing * (e - suitability of the officer for'~-
promotion/confirmation.. In 4 case where a decision on the representation of an
ollicer against adveric. Cremarks has not been taken or the time allowed  for
submission of representation is not ovet, -the Commillee may deler  the
consideration of the case untj] g decision on (e representation is arrived al,

12.2 An officer whose increments have beep williheld or who has been
voreduced (o a lower stage in the time-scale, cannot be considered on that uccount (o -
Fbeineligible for promotion as the  specilic penalty of withholding  promotion
has not been imposed on him,  "Ihe suitability of the officer for promotion
should be assessed by the Comniittee as and when occasions arise, They will take
into account the circumstances leading (o the imposition of (he penally and |
decide whatuer in the light of overall service records of tie oflicer and e fuct of
the fmposition of the penalty, he should be  considered  for promotion or Lot,
Even where the Commiliee considers that despile the penalty the officer s
suitable for promotion, (e _(_).f;f;'l._‘%S?.l'_.'.l.).‘!)C_.D_CLJ’ﬂlu.li)_lil(l__(_?.lll.!..Y_?!..f.'!-ﬁ.?.l_‘_-l.l.l.t"_ﬂi_ll!J;QLl_(l_\’_Q_f
the_penalty.
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13, VALIDITY. Or THE COMMITTEE PROCEEDINGS WIHIEN (SNB. ;
MEMBER IS ADSENT . st
S
In such cases and provided (hat the, Chairman was not -absenl, Ulic
progeedings of the Commitlce shall be legally followed und can be acted upon, :
1tshould, however, be  ensured “that (e - member was duly invited but he .
absented himself for one reagson.or the other and there was no deliberale atlempt '
to exclude  him from  1the Conuuiltee's - deliberations and provided Lurther that
the majority of the members constituting- the Comunitlce represented in the:

meeting,. .
. - T e ! , . . '
34 PROCESSING OF RECOMMENDATIONS OF THE COMMITTEES "
14.1 The rcco'nmwndulidns ol the Comniilce arc adviémy in naturc

and should be duly placed before the State Govermment for approval,  There'!
may, however, beoccasions when thie Stale Government may find il necessary 1o, |
disagree  with, the ., recommendations. Tn any case, however, the decision (o,
agree or disagree with the recommendations should be taken within a period of 3
moulhs from the dale the Commillee forwards its recommendutions. '

‘ 14.2 Where the Stale Government proposcs (o disagree with  the
recommendations of the Conunillce, it may “rcfer the  maller again o the
Commiltee  [or reconsideration  of their carlicr  recommiendations. 1f the
Commillee re-ilerates is carlier recomumendations giving also the reasons in
support thereof, the Stale Government shall lale a decision cither to accept orto
vary the recommendations’ of the Conuiritlee, by givingl reasons Lo be recorded in

wriling, and such a decision shall be iinal. . ) :
15, VIGILANCE CLEARANCE WLLE IMPLEMENTING THE™ . .

-

COMMITTEE RECOMMENDATIONS & K

A clearance from vigilance angle should be available before making

actual  promotion or confirmation of ollicers approved by the Commitlce 1o

ensure that no disciplinary © proceedings care  pending against the ollicers
concerned, ' S ' -

16. ORDER IN WHICH PROMOTIONS TO."BE MADE
The oflicers '-pl_'uc(;(l in' the -uppr()\"/cd pancls for promotion are’ t
be considered for appointent to higher grades in Gic order of their inter-se

position in the respeclive pancls, exeepl in cascs where disciplinary/court
proceedings are pending.against an officer, The procedure to be adopled in cases
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‘ juuior-mostofﬁcizlling person.,

;

. o o RERTTH . .
o 17, I’I{OMOTION OF,-OFFI‘C_BRS ON DEPU’i‘/\’l‘lON

:.)'

. iy
i Alicers against . . wlom disci i
./‘d down in (e succeeding Paragraphs, .

.. L L
RRTII P : " ;

I' i

1
o ' 'i':
. e \ ’ ";i:"":
U a punel contains the name of .an of;
cudre and js op dcputaliou in pub);
iucluding diollicer wio bus gone on study 1eave/tmining,' (he officer: shall be
cligible for g Iegaining (e temporarily-jogt promotion jin (e higher grade on
his relurmn (o e cadre. 1t has- (o be borne iy mind (hat scuiorily ofmcqxbcrs of
lindianr Toregt Service whicly is initially lixed, is pot toundergo uy change
throughouyt their capeer and carly o Ja(c pPromotion of ay olficer vis-n-yig other
Ollicer(s) iy 4 pgu'liculnr|1g_z,mde is Lo have no W .. mpact on |

Therefore, such an  “Sfficer need not ! peo'w

o
"

Treconsidered by a. fiesh

Commi(lc‘_c, ir subscqucn(ly lield, while he continues o be on dcplj(u(ion/study

Jcavc/lmining This would 'bi:ﬂir-rcspcclivc of the fuct whetlier o not he hag zot

the benefje of proforma promotion under the ‘Next-Below Rule', !

. A8 SEAL LD Co VJEJ([.CASIJS - ACTION AITER COMILETION or

' DlSCM’LINARY_/QRIMINAL PRO.‘{}ZCUTION7 oo
N i

0 S T propéﬁgﬂjngs of the Commitice

lor promotion conlain Aindings
i a sealeq cover,  on couclusion 6f (ly. \disciplinary case/erimingl
Prosecution, ()¢ sealed cover o covers shall e oplcncd. Incase  the officer js
Conpletely exoncraled, ‘the dyg date of g promotion: wjl| pe dclcrmiu'cd,' willy
relerence (o (o {indings of (e Screeuing Committee- kept in sealed cover/covery
and wjil reference (o (e dale of promotion of hisnex( Junior on (he basis of
such findings, 76 officer shal] be promoteg even-if it requires (g revert the
Suchy Promotion ‘would pe willy relerence (o (e

date of promotion of his junior ay in these casces, the officer iy be paid arrears
of salary ang allowances, - ' ' :

18.2 If a Penally is imposed o the officer as aresull of (he djsc;
Proceedings or if i g found guilly in’ the ¢,
ﬁndings of the sealeq cover/covers shal] - “not be acled upon.  His casc for
Promofion may e Considered by (fg hext Sereening Commiiltee in the normal
course, having, regard to (e penalty impased on him, In sueh cases, the question
ol arrearg lll;l)’ b decided Ly tuking inlo account all the fuels and
Circumstaneek of (he di:;ciplin:u’y/(:rimimll proceedings, Where twrears of sulury
R part thercof ure denied, the reasons for doing 50 shall e recorded,

plinary .
ninal prosecutioy againgt him, (e

Plinary/coupt -Proceedings ar¢ beading has beey:

1

ficer who is, away from-tle -
¢ inlerest for 4 period cxceeding one yeay, |

heir’ scniorily, -

e

=

s T = o e
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o QU/\l\ 5 l\LY l{LVlLW or SLALLD COVLR CASLS 4 g'%

L
: "

It is  nccessary (o ensure  (hal lhc disci )lmmy casc/(,unlma\

prosceution instituted against-an ollicer is not unduly prolonged and all cfforts p

) v\pulmously finalize the pxocucdmg ~arc taken so that the peed for
l\upm;r the cases ol ofllicers in scaled  cover/eovers s lmited (o Uie burest
minimunn - The concerned Stale Governments shull comprehensively review
such cases on the cxpiry of three months from the dale of convening of the first
Sereening Commitiee which had adjudged his suitability and kept its lindings in

1y

lhe sealed cover, Such a review, should be done . subsequently also ‘after every -

f 1
three months, The review shall, ' jnter-alia, cover the - progress made i
the dlscq)lmdly p]occulmgs/uunuml prosceution. and further measures required

lo be taken to expedile their completiolf. The material/evidence collected in the,

investigations would also be serutinised (o delermine in cascs involving suspension

whether there is o prima-facic case for injliating disciplinary action or sanctioning '

prosceution against the officer.. If as a’‘result of such a review, the Slate Govt.,

comes Lo a conclusion (hat there is prima facic no case, the scaled cover would be

. opened and the officer concerned would be gwcn lns (luc pxomoUon wilh reference

to the position assigned to him by the DPC.

Same  procedure is lo  be followed in considering (he cascs of
confirmation. T

20, AR HOC PROMOTIONS IN'CASES WIHERE " DISCIPLINARY
PROCEEDLNG /QRIMINALPROSLCU TIONS ARE PROL ONGED

, .
) '

As appomlmcnl of thc mcmbcxs oftll(, Iudian Forest Scrvice Lo various .

‘grades is made on regular basis and the provision of oue-lime confirmation exists

in their cases, the _concept of prant of ad hoe promotion is alicn to_them. Unlike
Central Governinent servants, ad_hoc promotions are not-lo be allowed in their
cases cven if the disciplinary cuses/criminal prosccutions instituted against them

arc found to have been, prolongcd In their cases, only quarterly review of tieir

disciplinary/criminal cases is to be undertaken and Lffotls are lo, be 1mclc to
expedile their completion.

21, SEALED COVER PROCEDURE APPLICABLE TO OFFICERS IN
WIIOSL CASES CONTINGENCIES OF PARA 11.1 SUPRA ARISL
EFORE ACTUAL PROMOTION.

In the case ol an oflticer  ree ommmdcd for pmn'\otion by tho
Sucu]my Committee where any of (he circumstances mentioned o para 11
above arise belore actual  promotioun, scaled  cover  procedure would - be
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wedo TThe  subsequent o - Commillec shall asscss e suitability i of:

i <" ollicErs along witli otlier cligible candidates  and place their assessment: in
#ilei cover, The sealed ‘cover/covers will be opened on conclusion of e .

~isciplinary  case/criminal - prosccution. In case . the officer - is completely
ff exoncrated, he would ' De promoted as per the procedure outlines i para 18

wbove mnd the question of grant'of arrcars would algo be decided accordingly, .

I any  penalty iy - imposed upon him  as  a result of the - disciplinary-
proceedings or if he is found guilly in' the eriminal -prosecution against him, the

indings of the sculed cover shall not be acted upon, as ou)tlincd in "para 18.2
above. L P N IR SN
AN : i . Y
l ' . ! N

22. VALIDILY OF THE PANGL - .

ree

A pancl for promdtion decommended by the Comuuitlce  and
approved by the Stale Govermuents shall be valid till all the officers placed in!the

panel have been promoted, This Wil.l, of couwrse, cxclude officers who are away

on deputation but they do n(:;(",'opt to rcjoin the cadre in (he higher post or are on
. i . C

study feave or (raining, iy

. , "f ! ‘ ) . -
23, REVIEW COMI\'IL’}"TEE MEETING ...

- 231" The proceedings of any Commiltee may be reviewed only il the’
Commillee had not taken all the nicterial facls into consideration. or if material

facls yyere not brought to. their notica or i~ there (were prave crrors i the .

. ' ', X [
procedure followed by then, Special review may calso be done .in - cascs
where adverse remarks in an officer's ACRs are expunged or modificd, The
Review Commitlee would consjder only those officers who were cligible as on the

date ol mieeting of the Original Committce, They would also restrict their

e i e e .

scruliny of the ACRs for the period relevant to the first Commillee meeting, If -

any adverse remarks relating o (he relevant” period were  toned down or
cxpunged, the modificd ACRs should be considered as if the original
Cadverse remarks did nol exist at gll, Belore doing so, the appointing authority
would ewciinise (he relevant cases will) a view to-decide whellier or not a
review by the Comumitlee is justificd, kegping in mind the nature of the adverse
remarks toned  down or expunged. While considering a deferred case or review
ol the case of a superseded officer, if the Commiltce finds the officer fit for
promotion/confivimation, it would place him at the  appropriale place in the
velevant pancl alter aking into account (he toned-down remacks or expunged
remarks, as the case may be,

23.2 I the oflicers placed junior to thie above-said officer have been
promeled, the Tatter should be promoted immediately and if there is, no vacuncy,

the junior-most persdn. officiating in the higher grade should be reverted to.
: ; ‘ .
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aceommodate him, On proinotion, bis pay should be fixed al the stape 1t wou_}}.i:“%q:&) .
?nzwc reached hiad he been promoted from the date the officer inmediately beloxi ;'{?’ﬁ'ﬁ'%'

' »o admissible. ;- 1° |

-+ making promolions in the highest .

him was S0 prosoted, but no-hi'rg-.aﬁb_l;_mg)ﬂlmig¢m_ﬂmu/_~
I the cosce” of confitmation, if the olficer 'concerned 18
confinmation on the basis ofa review, he :
. A T EAAE T . o

24, AVAILABILITY OF VACANCIIS. C S
o+ Whenever promotions are vacancy bas
avatlable vacancics for filling up the suwe bY promoting oflicers.
paued, care should Le taken to cnsurc that
various grades Jor the purpose do nof  exceet
Stafe _ ;
Deputation  Leserves
ypule 9(7) of the 1ES (Pay) Rules, 1968 would also require
grade of the Service.

v

indicated in therespective Cudre Schedules, Provisions

k4

‘. ' .
. ’ "

' ?,, ST
25. SUl’lERSliSSlONOﬁF OLIICLERS

3

10 an officer, bas not been included in the panel for promotion

any of the grades, the detailed rcasons for his - supersess
i wriling. Such officers would be cligible
(w0 more reports, cxeept in U
Chicef Conservator of Forests, in which- casc an offider .

would be eligible
reconsideration after earning’ only one more repor{.” P

.
H '

o

recommendeds fof
should bo conlirmed from the duc date. |
. , o L v, oot

‘e

cd, while computing the”’
placed in ‘the-t.
e tolal ex-cadre posts created’ in t .
! i sum (he permissible quota of”

of

o be followed while

o .

lon may be recorded
for reconsideration afler carning
e casc of promotion in the grade of]’/'iucipal »

for'-
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